qIGH COURT OF JAMMU AND KASHMIR
(Office of the Registrar General at Srinagar)
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ct: Revision of scheme for rationalization of nomenclature
and categorization of cases filed in the High Court of
Jammu and Kashmir.

Order No. 69/GS dated 17.04.2019
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In continuation to the above referred order, it is hereby
ordered that Appeals under Food Safety and Standards Act, shall be
assigned the nomenclature FAO (FSS). whereas the Petitions under
Section 104 of the Constitution of Jammu and Kashmir, shall be

assiened the nomenclature CM (M).

By order.
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